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CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH

Uriginal application No$.2385/2000,

2386/2000 and 2387 /2000

!

New Delhi, this the gth day of May, 200l

HON’BLE MR.KULDIP SINGH,MEMBER (JUDL)

SZ2000

Shie Ram 3swals Yadan ‘
550 3h. Nirrpttam'ﬁimgh Yadaw
A0 a4 Moharn Gawa Mataar,
Tajpur Exiansiaon, Badarpur
Mexw DeihL
“RPPLICANT
0 233@/2006
Shrl Jail Prakash Sond
s/ Shri Bfahmﬂ Nar ¢ \
RAo T.No. 26, MNavioewvan Lamng,
Govindpuri
Mew Delhi . PR licant
Of 2287 /2000 -
Ih. Samay Dol )
S0 3h. Hhéi Kiahan/
R0 A-4q2, Lal'Kuan,
Badarpur , MNaw Gel;hi.
kk/-«/ ~APPLICANT
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 Versus

; 1. Union of Trdia

Ministry of MHome, South Block,

New Delhi.

Directoratas General of HOme Guard anma Diwi

Deferncs,
Mishkam Seva Bhavan, 0TI Block,
Near Shivalji College, Raja Garden,

Meaw Dell .

—RESPONDENTS

None for the agplicants in ali

Strl Rajinder Farmaita, Courntgel TFor the respoden by

Q_R D_E R _(ORAL)

Bzwdgn.ig.l_g-m;&y._l.gig_g_i_n.gn <Member (Judl)

By this 08 1 wil] decide  fLhree 0Ons bhearing

NoL2ERR 2000 2IBES2000 and E3BT 2000 as the izsye involvad ipn
- . - N
all tihese Oas are ldentical.

The applicants Who werea 2naaged as Home Guards., thei
services  had been disengaged vide ordar dated 21.2.2000 790 en
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S apilicant in oA SIBE/2000, w. e F 25/2/2000 in the cu

Tt o

apelie ants In 0f Mos . 2386 /2000 arna 2387

2387 /2000 without Following
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the  rules of natural Justice and wvide notification dat:
ADUB U000 the department  is
wlthout considering the applicants,

following reliefs: -

(I) 7The respondents ~be directed to Feinstate Lk

petitioners with immediate effect.

(I1) That the service of the petitioners may

redularised with effect from the date of Joining.

(IT1) That the impughed orders dated 21.2.7000 &
25.2.2000 passed by the respondent No.Z may be quashed and st

aside.

N The case has remained on Board for the laszst one wesk
N

“Woobne came to argue’ on behalf of the applicants. I have haard

Shet Redinder Pandita, learned counsel For the respondent:

3
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The learned counsel for the respondents. submitted that

he izsue involved in these cases have been decided by thic

Bench in a number of Judgments wherein it haz been held that tie

Maime  Guards do not Fall-within rhe jurisdiction of thias P Xl

as  they do not hold civil poOsts and has referred to a number o)
-~ )

Judgmen ts 3uch  aws DA L368/98, 08 A9TS2000, DA 8L2/2000, Ny

-

STTSE00L and. 08 Zie /7001

- On going through aill these judymerite, .

1 find that éli'these Judgmenta in one volce say that the Fleve:

Guards do not fall within the Jurisdiction . of this Tribunal and

AR 3G I thinh-that.ther@'l& o reason to  differ withk (MNTE

Feazoning given in the aforessid Judgments

s aoing to  appoint fresih person.

N
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80 they have praved for rhe
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5. In wview of the above, rothing survives in  the Odac

which are accordingly dismissed. No costs.

Let a copy of this order be placed in all the case

files bearing No.UA 2385/2000, 2I86/2000 and 0A 2I87/2000.

(Kuldxp glngh)
Mamnber (J)

Rakesh
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